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qEF TREEH i ST A

T2 faoett, 13 1%, 2026

1.3, 2476(37).—Fes T TR, TETT TTHT ATaT 1956 (1956 FT 48) (S =o# T8 7T
I<F ATETHIH FgT TAT &) it 91T 3F il IT-eITT (1) FIRT V& RRAT AT TN T g0, Tg THTHTT gl ST
& TET [ HeT TG TS F T Bt | T TSHE T T 146 (e (Tarher fawren) - Bt
(TR @ve) F B, 0.800 & F.H. 1,000 T fr.HY. 1.900 & 5.1, 4.200 7% ¥ q-@ve ¥ fmin
(FATS R/ A~ T TATHT AT(R), AT, T S TATAT o AT AT 6 (T ag IH A8 g ot
Tfer Fuie A= ST § "7 AT 7, UHT ST 7 S A o SO e il ST FT g |

Fre AT =R, ST I 9 ° Baag g, S AT=aw 7 g 37 it ST-41T (1) F refie q@i<h s
& forw T A 3 ITART 9% TS0 | 2] ATSEEAT & T F anrg F The 77 F T s+ T sty
TR L T |

U ST ST qeTH WIS, 72T AT AR STrerahr<y (Tred), TH, T, T, T a1 forferd
T H YA I SITUIAT ST IHH I8 ST ATHIAT TohT SO ST FeqT AT, ATIHAT T AT
=7 7 77 Rt Bferes T9ET g g9 I FT q=E T 7 U st £ qEars F awr qur v s

3450 GI/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

ST= FX o TAT, ATS Als 2, oH Te7 TIIEFTET aeda q90, AT FT AT AT ST T SATATT HT
TRAT AT SAATIATT FHT AT |

I Afafa=m i & 37 i IT-eT (2) F e Ferw s g Gt w6 ot saer sifaw
BT |
TH ATIHAAT 6 ST A ATAT IH 6 L@ ST T A1 TETH TIAFHL & I FIATAT § ITAH &
3T 3T faas AR grer Aeror o ST a6t 2 |
AL

HET TR TS % AT o & TEr TomTE Gear 146 (Sharer (LT fare) - Rfker (@ 6 s)
gug) ¥ .41, 0.800 ¥ f.#t. 1.000 ua f&.#1. 1.900 & f.#t. 4.200 F AT ot i ST AT T==T

T SreraT €= afga S[ &7 "fer e

TS BT AT14: U9 W= [ Rrat &1 Ama: igra |

e | wdeurEen (YRretuer| ymer || yW e dawa | Y &1 dawa

LSl pid | e ERT)
L 1 | 2 L 3 I 4 | 5 | 6 |
AT BT A8: THd TR |
[ATTa BT AT W G |
1 13/7/2/1 |t [oaae || 00081 @R:))| 0.0081|
2 13/7/2/2 it Rifera | 00061 @R ) 0.0061|
3 13/7/2/3 it [raaR® || 00106 @RI 0.0106|
[ATTa BT AT W B |
l4 2/1 |t [oaaes | 00161 @R:))| 0.0161|
5 1272 it [oraER® || 0.0226 GRW))| 0.0226|
6 2/3 |t [Taae || 00382 @R:))| 0.0382|
| Total| 0.1017|

[T. 5. NHAI/BPL;SAG/LA/41010/2020/3a/3A1]
ag FHE™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 13th May, 2026

S.0. 2476(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
building (widening/four laning etc.,), maintenance, management and operation of National Highway No. 146 (Bhopal
(Ratnagiri Tiraha) - Vidisha (Morikodi) section) in the stretch of land from Km. 0.800 to Km. 1.000 and Km. 1.900 to
Km. 4.200 in the district of BHOPAL in the state of MADHYA PRADESH, hereby declares its intention to acquire
such land.



[T &% 3(ii)]

HILT T TSIA . AHTYTL

Any person interested in the said land may, within twenty-one days from the date of publication of this notification

in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of section 3C of the

said Act.

Every such objection shall be made to the Competent Authority, namely, Sub-Divisional Officer (Revenue), M. P.

Nagar, Bhopal in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an

opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and

after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow

the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be inspected

by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling National Highway No. 146
(Bhopal (Ratnagiri Tiraha) - Vidisha (Morikodi) section) in the stretch of land from Km. 0.800 to Km. 1.000
and Km. 1.900 to Km. 4.200 in the district of BHOPAL in the state of MADHYA PRADESH.

State: MADHYA PRADESH

District: BHOPAL

SI. No. (|Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)
1 2 3 4 5 6
Taluk: M P Nagar
Village: Khajuri Khurd
1 3/712/1 Private Commercial 0.0081 (Hectare ) 0.0081
2 3/7/2/2 Private Irrigated 0.0061 (Hectare ) 0.0061
3 3/7/2/3 Private Commercial 0.0106 (Hectare ) 0.0106
Village: Khajuri Kalan
4 2/1 Private Commercial 0.0161 (Hectare ) 0.0161
5 2/2 Private Commercial 0.0226 (Hectare ) 0.0226
6 2/3 Private Commercial 0.0382 (Hectare ) 0.0382
Total 0.1017

[F. No. NHAI/BPL;SAG/LA/41010/2020/3a/3A1]
SHAIKH AMINKHAN, Director
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